
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

C.S.A. No. 496 / (MAH) / 2Ol7
M.A. No. 525/2017

CORAM Present

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 23O to 232 of the Companies Act, 2013.
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SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)
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On MA 523 of 2017 filed by the Transferor Companv/Iata Itrver Comp'rnv

Lkl. tor modification of the Scheme rT'here modifietl kl,emt' is annt'red 'rs

Exhibit - E to the said MA 523 of 2017. The same is hercbv nlkrived nnd the

said modifietl Scheme tlill notl be trealed ns lhe s(heme lor the PlrrP(r\e rrl

CSA 492 of 2017.

On NIA 522 of 20'17 filed by the Transferee ComPan! No l/Tat'1 I'ot\dr

Rener{able Energ}'Ltd. for modification of th(] schemc \\1lt'rc nn)diiied

Schenre is annexed as Exhibit - D to the said MA 522 of 2017' tlre s''ne is

hereby allowed and the said modified Schcme will nor! be treated '1s 
thc

kheme for purpose of the CSA 493 ot 2017
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NAME OFTHE PARTIES: Pool Vadi Wind Farm Ltd.

ATTENDENCE.CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 16.1 1.2017
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On \lA i?l of 2017 filed by thc Transferee Companv No.2 /Sup,r l\:inrll.rrrl

Ltd. ior modification of the Scheme where modified Schtmr.is.rnnext'tl as

E\hibit - D to the said MA 521 of 2017, the same is hereb\ allo$etl and thc

said modifierl Scheme w'ill nor\ be heatcd as the Scheme ior thc purposc ot

CSA No.{94 of 2017.

On NIA 520 of 2017 filed bv the Transferee Companv No.3/Ni\,.de !\rind [.irm

Ltd. lor modification of the Scheme u,here motlified Scheme is,rnnt'retl .rs

Erhibit - D b the said MA 520 of 2017, the same is hcrebl illor\,ed and thc

said modific.ltion Scheme rr'ill norr'[re treatt'd as Scheme ior the purposc of

CSA No.495 of 2017.

On NIA 525 filed bv the Transferee Company i\-o..1/l'oolavndi Wintlt.rrm Ltd.

for the withdrawal of the Scheme CSA No.496 of 2017, thc samc is hcrebv

allorvc,l

On \,lA 526 of 2017 filetl by thc Transieree Companv No.5/Tnt.r Porlcr Green

Energv Ltd. for modification of the Scheme r\'hcre modifit'el Scht'rllc ir

anne\ed as Exhibit - D b the said \lA 526 of 20i 7, thc s.rme is hcrebr nllo\\'ed

anrl the said modified Scheme r!'ill now be troated .rs the Schenle tor thc

purposlr of CSA No.497 of 2017.

Lirt this nratter on 6.I2.2017
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